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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 370/XC-S-1-24-20S-2024
Dated Lucknow, August 21, 2024

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of the “Karkhana
(Uttar Pradesh Sanshodhan) Vidheyak, 2024 introduced in the Uttar Pradesh Legislative Assembly on
July 30, 2024.

THE FACTORIES (UTTAR PRADESH AMENDMENT) BILL, 2024

A
BILL

further to amend the Factories Act, 1948 in its application to the State
of Uttar Pradesh.

IT IS HEREBY enacted in the Seventy-fifth year of the Republic of India
as follows:—

1. (1) This Act may be called the Factories (Uttar Pradesh Amendment )  Short title and
ACt, 2024 . commencement
(2) It shall be come into force with effect from the date of its publication in the
Official Gazette.
2. In the Factories Act, 1948 (hereinafter referred to as the "principal Act") in Amendment of
section 54,- section 54 of
(a) the existing section shall be re-numbered as sub-section (1); f‘;‘:; 0- 63 of
(b) after sub-section (1)so renumbered, the following sub-section shall be
inserted, namely:-
"(2) The State Government may by notification in the official Gazette, extend
the daily maximum hours of work specified in this section up to twelve hours inclusive
of interval for rest in any day subject to a maximum of forty eight hours in any week as
specified in section 51, in respect of any group or class or description of factories on
such conditions as it may deem expedient, subject to the written consent of such worker
for such work, and the remaining days of the said week for the worker shall be paid
holidays."
3. In section 55 of the principal Act, after sub- section (2), the following sub- Amendment
section shall be inserted, namely:- of section 55
"(3) The State Government may by notification in the official Gazette, extend
the total number of hours of work of a worker without an interval to six hours in respect
of any group or class or description of factories on such conditions as it may deem
expedient due to the provision of flexibility in working hours as specified in sub-section
(2) of section 54."
4. In section 56 of the principal Act,- Amendment
(a) the existing provision shall be re-numbered as sub-section (1); of section 56
(b) after sub-section (1) so renumbered, the following sub-section shall be
inserted, namely:-
"(2) The State Government may by notification in the official Gazette, increase
the spread over up to 12 hours inclusive of his intervals for rest in respect of any group
or class or description of factories on such conditions as it may deem expedient, due to
the provision of flexibility in working hours as specified in sub-section (2) of section
54."
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Amendment of 5. In section 59 of the principal Act, for sub-section (1). the following sub-
section 39 section shall be substituted, namely:-
"(1) Where a worker works in any factory,-
(a) for more than nine hours in any day or for more than forty eight hours in
any week, working for six days in any week;
(b) for more than ten hours in any day or for more than forty eight hours in any
week, working for five days in any week;
(c) for more than eleven and a half hours in any day working for four days in
any week, or works on paid holidays;
he shall in respect of overtime work, be entitled to wages at the rate of twice
his ordinary rate of wages."
Amendment of 6. In section 65 of the principal Act, in sub-section (3),-
section 63 (a) in clause (iv), for the words "seventy five hours" the words "one hundred
and forty four hours" shall be substituted;
(b) after clause (iv), the following clause shall be inserted, namely:-
"(v) a worker shall be required to work overtime subject to the written consent
of such worker for such work."

STATEMENT OF OBJECTS AND REASONS

The Factories Act,1948 (Act no. 63 of 1948) has been enacted with a view of regulate the
working condition, safety, security and welfare of workers employed in factories.

To achieve the state’s economy of 01 trillion dollars, to promote industrial investment and
industries, to give impetus to industrial development in the State and to create more economic activities
and employment opportunities it has been decided to amend the Factories Act, 1948 in its application to
the State of Uttar Pradesh to,-

(i) allow the State Government to increase the number of hours of work from the existing nine
hours up to twelve hours inclusive of rest intervals in any day subject to maximum of 48 hours in any
week;

(i) allow the State Government to extend the total number of hours of work by a worker without
an interval to six hours to any group or class or description of factories to facilitate the increase in the daily
maximum hours of work due to provisions of flexibility in working hours;

(iii) allow the State Government to prescribe the hours of work in any day or in any week above
which wages at the rate of twice the rate of ordinary in respect of overtime work is payable to worker in
respect of overtime work;

(iv) allow the factories to engage workers on overtime for an increased period of time in a quarter
to deal with exceptional press of work;

(v) enable the employment of woman workers on overtime work, providing for equality and equal
opportunity to work and earn and also to enable employment of woman round the clock subject to the
conditions to secure safety and health of the woman workers working in night shifts, upon obtaining
written consent from the woman workers who are interested to work in night shifts;

The Factories (Uttar Pradesh Amendment) Bill, 2024 is introduced accordingly.

ANIL RAJBHAR
Mantri,
Shram.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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